Notes to list of creditors

1. As per Regulation 14 of IBC 2016-

1 |ARGS Infra 24-07-2025 27,25,368.00 | % - |Other operational creditors 0 0 3 27,25,368.00
2 |Insituform Pipeline Rehabilitation Private Limited 25-07-2025 1,98,97,469.00 | X 1,98,97,469.00 | Other operational creditors 0 0 i -
3 [Ms Bamrah Pipes 25-07-2025 41,39,561.00 | X 30,11,040.00 |Other operational creditors 0 0 R 11,28,521.00
4 |Ms DH Construction 23-07-2025 1,91,44,468.00 | X - |Other operational creditors 0 0 R 1,91,44,468.00
5 |RR Infra 24-07-2025 2,46,24,509.00 | X - |Other operational creditors 0 0 N 2,46,24,509.00
6 |Regal Enterprises 25-08-2025 2,36,67,637.45 | % 1,62,81,864.00 | Other operational creditors 0 0 % 73,85,773.45
7 | TK Elevator India Private Limited 05-09-2025 55,134.00 | } 22,657.00 |Other operational creditors 0 0 i 32,477.00
8 |Swastik Trading Company 13-10-2025 72,18,861.00 | % 72,18,861.00 |Other operational creditors 0 0 % -
9 |RMD Steels 30-10-2025 1,24,60,691.00 | X 98,84,300.00 |Other operational creditors 0 0 4 25,76,391.00
10 |Relineeurope GMBH 04-11-2025 8,40,94,933.58 | X - |Other operational creditors 0 0 R 8,40,94,933.58
[ 11 |Mavis IT Services Pvt Ltd. 5,45,739.00 | % 5,34,901.00 |Other operational creditors 0 0 i 10,838.00
[ 12 [N K Trading & Const Co. 19-12-2025 17,75,413.00 | 3 15,45,847.81 | Other operational creditors 0 0 3 2,29,565.19
[ 13_|Buildcon Equipments 03-01-2026 8,16,068.00 | 3 3,51,744.00 |Other operational creditors 0 0 R 4,64,324.00
T Contech Equipments 03-01-2026 8,86,185.00 | 8,86,185.00 |Other operational creditors 0 0 R -
|15 |Conteknik Enterprise Pvt. Ltd 03-01-2026 2.21,334.00 | R 2,21,334.00 |Other operational creditors 0 0 3 -
| 16 | ACME Protection Services Private Limited 26-11-2025 3,64,486.00 | T 3,64,486.00 |Other operational creditors 0 0 % -
Total 20.26.37.857.03 | X 6,02.20,688.81 g 14.17,12.441.03

Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available with him. The interim resolution
professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, induding the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

2. Claims have been provisionally admitted by IRP / RP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to IRP/RP

3. The claims where admitted are subject to further revision/substantiation/modificati on on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substanti ation/modification.




